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Courts show the way

Time for gowts to act on heatwave protection

HE country’s judiciary and human rights

institutions have rung an urgent alarm on

the growing threat of heatwaves — mark-

ing a rare and significant convergence of

concem. In Beat The Heatwave And Cli-
matic Change vs Union of India, the Supreme Court,
on April 17, recognised that extreme temperatures are
no longer seasonal inconveniences, but life-threaten-
ing events, Calling for immediate action, it directed
states to establish cooling spaces, issue health advi-
sories and implement relief mechanisms for the most
vulnerable populations. This intervention is both
timely and necessary. Already, parts of the country are
reeling under unrelenting heat, with daily wage work-
ers, children, the elderly and the homeless most at
risk. The SC call, rooted in Article 21 of the Constitu-
tion — the right to life — brings much-needed legal
weight to ciimate resilience and public health.

The National Human Rights Commission (NHRC)
on Thursday reinforced this call to action, writingto 11
states, urging pre-emptive measures to prevent avoid-
able deaths. By framing heatwaves as a human rights
issue, the NHRC has expanded the climate conversa-
tion beyond weather farecasts and infrastructure into
the realm of dignity and justice. It rightly asserts that
ignoring the suffering of the poor during such disas-
ters amounts to systemic neglect. Adding to this cho-
rus is the Rajasthan High Court, which took suo motu
cognisance of the crisis. It rebuked the state govern-
ment, stating that “citizens cannot be treated as cat-
tle.” Its sharp words highlight the callousness with
which heat-related deaths are often brushed aside and
reinforce the need for accountability,

These directives together form a moral and constitu-
tional indict ment of administrative indifference. Theyalso
create a framework for long-term planning — where cli-
mate adaptation must be tied to governance reform, health
equity and basic infrastructure, Courts have done their
part. The question now is: will governments finally act?
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Courts show the way

Time for gowts to act on heatwave protection

HE country’s judiciary and human rights

institutions have rung an urgent alarm on

the growing threat of heatwaves — mark-

ing a rare and significant convergence of

concem. In Beat The Heatwave And Cli-
matic Change vs Union of India, the Supreme Court,
on April 17, recognised that extreme temperatures are
no longer seasonal inconveniences, but life-threaten-
ing events, Calling for immediate action, it directed
states to establish cooling spaces, issue health advi-
sories and implement relief mechanisms for the most
vulnerable populations. This intervention is both
timely and necessary. Already, parts of the country are
reeling under unrelenting heat, with daily wage work-
ers, children, the elderly and the homeless most at
risk. The SC call, rooted in Article 21 of the Constitu-
tion — the right to life — brings much-needed legal
weight to ciimate resilience and public health.

The National Human Rights Commission (NHRC)
on Thursday reinforced this call to action, writingto 11
states, urging pre-emptive measures to prevent avoid-
able deaths. By framing heatwaves as a human rights
issue, the NHRC has expanded the climate conversa-
tion beyond weather farecasts and infrastructure into
the realm of dignity and justice. It rightly asserts that
ignoring the suffering of the poor during such disas-
ters amounts to systemic neglect. Adding to this cho-
rus is the Rajasthan High Court, which took suo motu
cognisance of the crisis. It rebuked the state govern-
ment, stating that “citizens cannot be treated as cat-
tle.” Its sharp words highlight the callousness with
which heat-related deaths are often brushed aside and
reinforce the need for accountability,

These directives together form a moral and constitu-
tional indict ment of administrative indifference. Theyalso
create a framework for long-term planning — where cli-
mate adaptation must be tied to governance reform, health
equity and basic infrastructure, Courts have done their
part. The question now is: will governments finally act?
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Courts show the way

Time for gowts to act on heatwave protection

HE country’s judiciary and human rights

institutions have rung an urgent alarm on

the growing threat of heatwaves — mark-

ing a rare and significant convergence of

concem. In Beat The Heatwave And Cli-
matic Change vs Union of India, the Supreme Court,
on April 17, recognised that extreme temperatures are
no longer seasonal inconveniences, but life-threaten-
ing events, Calling for immediate action, it directed
states to establish cooling spaces, issue health advi-
sories and implement relief mechanisms for the most
vulnerable populations. This intervention is both
timely and necessary. Already, parts of the country are
reeling under unrelenting heat, with daily wage work-
ers, children, the elderly and the homeless most at
risk. The SC call, rooted in Article 21 of the Constitu-
tion — the right to life — brings much-needed legal
weight to ciimate resilience and public health.

The National Human Rights Commission (NHRC)
on Thursday reinforced this call to action, writingto 11
states, urging pre-emptive measures to prevent avoid-
able deaths. By framing heatwaves as a human rights
issue, the NHRC has expanded the climate conversa-
tion beyond weather farecasts and infrastructure into
the realm of dignity and justice. It rightly asserts that
ignoring the suffering of the poor during such disas-
ters amounts to systemic neglect. Adding to this cho-
rus is the Rajasthan High Court, which took suo motu
cognisance of the crisis. It rebuked the state govern-
ment, stating that “citizens cannot be treated as cat-
tle.” Its sharp words highlight the callousness with
which heat-related deaths are often brushed aside and
reinforce the need for accountability,

These directives together form a moral and constitu-
tional indict ment of administrative indifference. Theyalso
create a framework for long-term planning — where cli-
mate adaptation must be tied to governance reform, health
equity and basic infrastructure, Courts have done their
part. The question now is: will governments finally act?
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NHRC notice to Kerala govt. over lack of
facilities to support prisoners’ education

Ishita Mishra
NEW DELHI

The National Human
Rights Commission
(NHRC) on Friday issued a
notice to the Kerala go-
vernment regarding com-
plaints that it has not pro-
vided the infrastructure
and manpower needed to
allow prisoners in Kerala

jails to pursue their
education.
Though a growing num-

ber of inmates, including
those convicted of grave
crimes, are choosing to
turn their lives around by
enrolling in regular or on-
line educational courses
while behind bars, prison

Life skills: Inmates making chapathis at Kannur Central Jail. Many

are actively choosing to enrol in educational courses. THULASI KAKKAT

authorities are struggling
to support their efforts.
According to reports,
Kerala prisons face severe
staff shortages, and lack
the dedicated devices and
secure internet connection

needed for inmates who
are willing to study online.

No monitoring system

It is being claimed that
there is no monitoring sys-
tem to ensure that the pri-

soners will use the internet
only for educational pur-
poses.

Another challenge is
that some dangerous cri-
minals are also trying to
apply for regular courses
as a devious tactic to ob-
tain interim release to facil-
itate travel outside the
prison.

Observing that this is a
violation of the human
rights of prisoners who in-
tend to pursue educational
programmes and courses,
the Commission has issued
a notice to the Director
General of Prisons, Go-
vernment of Kerala, calling
for a detailed report in the
matter, within four weeks.



NATIONAL HUMAN

RIGHTS COMMISSION

HINDU, Visakhapatnam, 3.5.2025

Page No. 7, Size:(9.52)cms X (6.32)cms.

NHRC notice to Kerala govt. over lack of
facilities to support prisoners’ education

Ishita Mishra
NEW DELHI

The National Human
Rights Commission
(NHRC) on Friday issued a
notice to the Kerala go-
vernment regarding com-
plaints that it has not pro-
vided the infrastructure
and manpower needed to
allow prisoners in Kerala
jails to pursue their
education.

Though a growing num-
ber of inmates, including
those convicted of grave
crimes, are choosing to
turn their lives around by
enrolling in regular or on-
line educational courses
while behind bars, prison

Life skills: Inmates making chapathis at Kannur Central Jail. Many

are actively choosing to enrol in educational courses. THULASI KAKKAT

authorities are struggling
to support their efforts.
According to reports,
Kerala prisons face severe
staff shortages, and lack
the dedicated devices and
secure internet connection

needed for inmates who
are willing to study online.

No monitoring system

It is being claimed that
there is no monitoring sys-
tem to ensure that the pri-

soners will use the internet
only for educational pur-
poses.

Another challenge is
that some dangerous cri-
minals are also trying to
apply for regular courses
as a devious tactic to ob-
tain interim release to facil-
itate travel outside the
prison.

Observing that this is a
violation of the human
rights of prisoners who in-
tend to pursue educational
programmes and courses,
the Commission has issued
a notice to the Director
General of Prisons, Go-
vernment of Kerala, calling
for a detailed report in the
matter, within four weeks.
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NHRC notice to Kerala govt. over lack of
facilities to support prisoners’ education

Ishita Mishra

NEW DELHI

The National Human
Rights Commission

(NHRC) on Friday issued a
notice to the Kerala go-
vernment regarding com-
plaints that it has not pro-
vided the infrastructure
and manpower needed to
allow prisoners in Kerala

jails to pursue their
education.
Though a growing num-

ber of inmates, including
those convicted of grave
crime, are choosing to turn
their lives around by en-
rolling in regular or online
educational courses while
behind bars, prison auth-
orities are struggling to
support their efforts.

Staff shortage

According to reports, Kera-
la prisons face severe staff
shortages, and lack the
dedicated devices and se-

cure internet connection
needed for inmates who
are willing to study online.

No monitoring system

It is being claimed that
there is no monitoring sys-
tem to ensure that the pri-
soners will use the internet
only for educational pur-
poses.

Another challenge is
that some dangerous cri-
minals are also trying to
apply for regular courses

as a devious tactic to ob-
tain interim release to facil-
itate travel outside the
prisomn.

Observing that this is a
violation of the human
rights of prisoners who in-
tend to pursue educational
programmes and courses,
the Commission has issued
a notice to the Director
General of Prisons, Go-
vernment of Kerala, calling
for a detailed report in the
matter, within four weeks.
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NHRC notice to Kerala govt. over lack of
facilities to support prisoners’ education

Ishita Mishra
NEW DELHI

The National Human
Rights Commission
(NHRC) on Friday issued a
notice to the Kerala go-
vernment regarding com-
plaints that it has not pro-
vided the infrastructure
and manpower needed to
allow prisoners in Kerala

jails to pursue their
education.
Though a growing num-

ber of inmates, including
those convicted of grave
crimes, are choosing to
turn their lives around by
enrolling in regular or on-
line educational courses
while behind bars, prison

Life skills: Inmates making chapathis at Kannur Central Jail. Many

are actively choosing to enrol in educational courses. THULASI KAKKAT

authorities are struggling
to support their efforts.
According to reports,
Kerala prisons face severe
staff shortages, and lack
the dedicated devices and
secure internet connection

needed for inmates who
are willing to study online.

No monitoring system

It is being claimed that
there is no monitoring sys-
tem to ensure that the pri-

soners will use the internet
only for educational pur-
poses.

Another challenge is
that some dangerous cri-
minals are also trying to
apply for regular courses
as a devious tactic to ob-
tain interim release to facil-
itate travel outside the
prison.

Observing that this is a
violation of the human
rights of prisoners who in-
tend to pursue educational
programmes and courses,
the Commission has issued
a notice to the Director
General of Prisons, Go-
vernment of Kerala, calling
for a detailed report in the
matter, within four weeks.
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NHRC notice to Kerala government over lack of
facilities, manpower to support prisoners education

Ishita Mishra
NEW DELHI

The National Human
Rights Commission
(NHRC) on Friday issued a
notice to the Kerala go-
vernment regarding com-
plaints that it has not pro-
vided the infrastructure
and manpower needed to
allow prisoners in Kerala

jails to pursue their
education.
Though a growing num-

ber of inmates, including
those convicted of grave
crimes, are choosing to
turn their lives around by
enrolling in regular or on-
line educational courses
while behind bars, prison

Life skills: Inmates making chapathis at Kannur Central Jail. Many

are actively choosing to enrol in educational courses. THULASI KAKKAT

authorities are struggling

to support their efforts.
According to reports,

Kerala prisons face severe

staff shortages, and lack
the dedicated devices and
secure internet connection
needed for inmates who

Reports have
revealed a staff

shortage in prisons.
A secure internet
connection and
dedicated devices for
studyv online is also
lacking. The govt. of
Kerala has been
asked to submit a
report in four weeks

are willing to study online.

It is being claimed that
there is no monitoring sys-
tem to ensure that the pri-
soners will use the internet
only for educational pur-

poses.

Another challenge is
that some dangerous cri-
minals are also trying to
apply for regular courses
as a devious tactic to ob-
tain interim release to facil-
itate travel outside the
prison.

‘Human rights violation’
Observing that this is a vio-
lation of the human rights
of prisoners who intend to
pursue educational pro-
grammes and courses, the
Commission has issued a
notice to the Director Gen-
eral of Prisons, Govern-
ment of Kerala, calling for
a detailed report in the
matter, within four weeks.
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UGC setsup
team to probe
deaths of
KIT students

The Hindu Bureau

BHUBANESWAR/NEW DELHI

The Nepal government has
called for a thorough inves-
tigation into the death of a
Nepali student, Prisa Sah,
18, who was found dead in
her hostel room on the
campus of Bhubaneswar-
based Kalinga Institute of
Industrial Technology (KI-
IT} University on Thurs-
day. The university had re-
cently come  under
scrutiny following another
suicide of a 20-year-old Ne-
pali girl on February 16.
The University Grants
Commission has constitut-
ed a fact-finding team to
examine the circumstanc-
es surrounding the deaths.
The National Human
Rights Commission also
has taken suwo motu cogni-
sance of the incident.
Meanwhile, the Ministry
of External Affairs of India
stated that India takes safe-
ty of international students
“very seriously”. The MEA
assured that it is in close
contact with Nepali auth-
orities, the Odisha govern-
ment, and KIT manage-
ment to ensure real-time
coordination.
Those in distress can seek
help at 01140769002,

HINDU, Kochi, 3.5.2025

Page No. 10, Size:(2.42)cms X (10.66)cms.
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UGC setsup
team to probe
deaths of
KIT students

The Hindu Bureau

BHUBANESWAR/NEW DELHI

The Nepal government has
called for a thorough inves-
tigation into the death of a
Nepali student, Prisa Sah,
18, who was found dead in
her hostel room on the
campus of Bhubaneswar-
based Kalinga Institute of
Industrial Technology (KI-
IT} University on Thurs-
day. The university had re-
cently come  under
scrutiny following another
suicide of a 20-year-old Ne-
pali girl on February 16.
The University Grants
Commission has constitut-
ed a fact-finding team to
examine the circumstanc-
es surrounding the deaths.
The National Human
Rights Commission also
has taken suwo motu cogni-
sance of the incident.
Meanwhile, the Ministry
of External Affairs of India
stated that India takes safe-
ty of international students
“very seriously”. The MEA
assured that it is in close
contact with Nepali auth-
orities, the Odisha govern-
ment, and KIT manage-
ment to ensure real-time
coordination.
Those in distress can seek
help at 01140769002,
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UGC setsup
team to probe
deaths of
KIT students

The Hindu Bureau

BHUBANESWAR/NEW DELHI

The Nepal government has
called for a thorough inves-
tigation into the death of a
Nepali student, Prisa Sah,
18, who was found dead in
her hostel room on the
campus of Bhubaneswar-
based Kalinga Institute of
Industrial Technology (KI-
IT} University on Thurs-
day. The university had re-
cently come  under
scrutiny following another
suicide of a 20-year-old Ne-
pali girl on February 16.
The University Grants
Commission has constitut-
ed a fact-finding team to
examine the circumstanc-
es surrounding the deaths.
The National Human
Rights Commission also
has taken suwo motu cogni-
sance of the incident.
Meanwhile, the Ministry
of External Affairs of India
stated that India takes safe-
ty of international students
“very seriously”. The MEA
assured that it is in close
contact with Nepali auth-
orities, the Odisha govern-
ment, and KIT manage-
ment to ensure real-time
coordination.
Those in distress can seek
help at 01140769002,

HINDU, Chennai, 3.5.2025
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Give 1to 2 hours rest
for workers in this
heat, says Ponguleti

The Hindu Bureau
HYDERABAD

Amidst the sweltering
heatwave conditions in Te-
langana, Revenue Minister
Ponguleti Srinivasa Reddy
directed Industries and
Commerce department of-
ficials to instruct compa-
nies to adopt a rotation sys-
tem by dividing workers —
working in hot areas — into
two units and giving them
one or two hours of rest.

The State Labour de-
partment was directed to
focus on providing medical
resources such as ORS,
drinking water, shelter and
rest to solid waste manage-
ment workers.

The instructions were
given at a meeting held on
Friday, chaired by the Re-
venue Minister with ofh-
cials from 12 departments
on heatwave conditions in
the State, preparations to
be taken, Heatwave Action
Plan (HAP)-2025, ex gratia
for heatwave deaths and
other aspects.

Over a week ago, Union
Labour Minister Mansukh
Mandaviya said that the Mi-
nistry has written to Chief
Secretaries and adminis-

Companies told to
adopt a rotation
system by dividing
workers in hot areas
into two units

trators on the need to issue
directions to employers,
construction companies,
and industries to put in
place necessary steps to
mitigate the adverse effects
of extreme heatwave con-
ditions on workers. Be-
sides, the National Human
Rights Commission
(NHRC) on Thursday asked
11 States, including Telan-
gana, to take immediate
pre-emptive measures to
protect vulnerable people,
especially those from poor-
€T communities.

The Revenue Minister
said that 588 of the G612
mandals in Telangana were
classified as heatwave-af-
fected mandals. The go-
vernment has declared
heatwaves, sunstrokes and
sunburns as a ‘State-Specif-
ic Disaster’. It has also en-
hanced the ex gratia pro-
vided to families of
heatwave victims from
T50,000 to T4 lakh.
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UGC setsup
team to probe
deaths of
KIT students

The Hindu Bureau

BHUBANESWAR/NEW DELHI

The Nepal government has
called for a thorough inves-
tigation into the death of a
Nepali student, Prisa Sah,
18, who was found dead in
her hostel room on the
campus of Bhubaneswar-
based Kalinga Institute of
Industrial Technology (KI-
IT} University on Thurs-
day. The university had re-
cently come  under
scrutiny following another
suicide of a 20-year-old Ne-
pali girl on February 16.
The University Grants
Commission has constitut-
ed a fact-finding team to
examine the circumstanc-
es surrounding the deaths.
The National Human
Rights Commission also
has taken suwo motu cogni-
sance of the incident.
Meanwhile, the Ministry
of External Affairs of India
stated that India takes safe-
ty of international students
“very seriously”. The MEA
assured that it is in close
contact with Nepali auth-
orities, the Odisha govern-
ment, and KIT manage-
ment to ensure real-time
coordination.
Those in distress can seek
help at 01140769002,
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Nepal seeks
probe after

deaths of
KIIT students

The Hindu Bureau

BHUBANESWAR/NEW DELHI

The Nepal government has
called for a thorough inves-
tigation into the death of a
Nepali student, Prisa Sah,
18, who was found dead in
her hostel room on the
campus of Bhubaneswar-
based Kalinga Institute of
Industrial Technology (KI-
IT) University on Thurs-
day. The university had re-
cently ~come  under
scrutiny following another
suicide of a 20-year-old Ne-
pali girl on February 16.

The UGC has constitut-
ed a factfinding team to
examine the circumstanc-
es surrounding the inci-
dents.

The National Human
Rights Commission also
has taken suo motu cogni-
sance of the incident.

Meanwhile, the Ministry
of External Affairs of India
stated that India takes safe-
ty of international students
“very seriously”. The MEA
assured that it is in close
contact with Nepali auth-
orities, the Odisha govern-
ment, and KIT manage-
ment to ensure real-time
coordination.

Those in distress can seek
help at 0140769002,

HINDU, Mumbai, 3.5.2025
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NHRC: Take steps to protect
the vulnerable from heatwave

PRESS TRUST OF INDIA

New Delhi, May 2: In view of
soaring temperatures in sev-
eral parts of the country, the
National Human Rights Com-
mission (NHRC) has asked 11
states, including Odisha, to
take “immediate preemptive
measures” to protect the vul-
nerable sections of society,
who are at a risk of suffering
heat-related illnesses.

The apex rights body, in a
statement issued Thursday,
highlighted data from the Na-
tional Crime Records Bureau
(NCRB) about the “reported
death of 3,798 persons between
2018 to 2022 due to heat and
sun strokes”, and emphasised
the urgent need for “integrated
and inclusive measures”.

The NHRC, in its letter sent

to chief secretaries of Punjab,
Haryana, Uttar Pradesh, Bi-
har, Jharkhand, West Bengal,
QOdisha, Andhra Pradesh, Tel-
angana, Maharashtra, and Ra-
jasthan, called for provisioning
of shelters, supply of relief ma-
terial, amendment of working
hours and availability of stan-
dard procedures for treating
heat-related illnesses.

These states have been
asked to “submit action-taken
reports” to protect the lives of
those vulnerable to heatwaves,
especially the economically
weaker ones, as per the exist-
ing SOPs or guidelines issued
by the National Disaster Man-
agement Authority (NDMA)
to mitigate the impact of heat-
waves, it said.

In view of the heatwaves
during summer, particularly in

the northern, central and west-
ern parts of the country, the
NHRC has asked the 11 states
to take immediate preemptive
measures to protect the outdoor
workers, the elderly, children
and the homeless, who are at
risk due to lack of adequate
shelter and resources.

In its communication to the
states, the rights panel has re-
iterated the guidelines of the
NDMA to mitigate the impacts
of heatwaves.

These guidelines include es-
tablishing and implementing
SOPs for treating heat-related
ailments and treatment proto-
cols; activating public spaces
such as schools, Anganwadi
centres, and community halls
with adequate ventilation, fans,
drinking water, and basic med-
ical supplies.
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The Tribune

Courts show the way
Time for govts to act on heatwave protection

https://www.tribuneindia.com/news/editorials/courts-show-the-
way/#:~:text=In%20Beat%20The%20Heatwave%20And,%2C%20but%20life%2Dthreat
ening%?20events.

Editorial
Updated At : 02:05 AM May 03, 2025 IST

THE country’s judiciary and human rights institutions have rung an urgent alarm on the
growing threat of heatwaves — marking a rare and significant convergence of concern.
In Beat The Heatwave And Climatic Change vs Union of India, the Supreme Court, on
April 17, recognised that extreme temperatures are no longer seasonal inconveniences,
but life-threatening events. Calling for immediate action, it directed states to establish
cooling spaces, issue health advisories and implement relief mechanisms for the most
vulnerable populations. This intervention is both timely and necessary. Already, parts of
the country are reeling under unrelenting heat, with daily wage workers, children, the
elderly and the homeless most at risk. The SC call, rooted in Article 21 of the
Constitution — the right to life — brings much-needed legal weight to climate resilience
and public health.

The National Human Rights Commission (NHRC) on Thursday reinforced this call to
action, writing to 11 states, urging pre-emptive measures to prevent avoidable deaths.
By framing heatwaves as a human rights issue, the NHRC has expanded the climate
conversation beyond weather forecasts and infrastructure into the realm of dignity and
justice. It rightly asserts that ignoring the suffering of the poor during such disasters
amounts to systemic neglect. Adding to this chorus is the Rajasthan High Court, which
took suo motu cognisance of the crisis. It rebuked the state government, stating that
“citizens cannot be treated as cattle.” Its sharp words highlight the callousness with
which heat-related deaths are often brushed aside and reinforce the need for
accountability.

These directives together form a moral and constitutional indictment of administrative
indifference. They also create a framework for long-term planning — where climate
adaptation must be tied to governance reform, health equity and basic infrastructure.
Courts have done their part. The question now is: Will governments finally act?
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NHRC asks 11 states to take ‘preemptive measures’ to protect vulnerable people
from heat

NHRC says guidelines of NDMA to mitigate the impacts of heat waves

https://www.nationalheraldindia.com/environment/nhrc-asks-11-states-to-take-
preemptive-measures-to-protect-vulnerable-people-from-heat

PTI | Published: 02 May 2025, 10:11 AM

In view of soaring temperatures in several parts of the country, the NHRC has asked 11
states to take "immediate preemptive measures" to protect the vulnerable sections of
society, who are at a risk of suffering heat-related ilinesses.

The National Human Rights Commission, in a statement issued on Thursday, 1 May,
highlighted data from the National Crime Records Bureau (NCRB) about the "reported
deaths of 3,798 persons between 2018 to 2022 due to heat and sun strokes", and
emphasised the urgent need for "integrated and inclusive measures".

The NHRC, in its letter sent to chief secretaries of Punjab, Haryana, Uttar Pradesh, Bihar,
Jharkhand, West Bengal, Odisha, Andhra Pradesh, Telangana, Maharashtra, and
Rajasthan, called for provisioning of shelters, supply of relief material, amendment of
working hours and availability of standard procedures for treating heat-related ilinesses.

These states have been asked to "submit action taken reports" to protect the lives of
those vulnerable to heat waves, especially the economically weaker ones, as per the
existing standard operating procedures or guidelines issued by the National Disaster
Management Authority (NDMA) to mitigate the impact of heat waves, it said.

In view of the heatwaves during summer, particularly in the northern, central and western
parts of the country, the NHRC has "asked the eleven states to take immediate
preemptive measures to protect the vulnerable people, especially economically weaker
sections, outdoor workers, the elderly, children and the homeless, who are at risk due to
lack of adequate shelter and resources," the rights panel said.

In its communication to the states, the NHRC has reiterated the guidelines of the NDMA
to mitigate the impacts of heat waves.

These guidelines include establishing and implementing standard procedures for treating
heat-related illnesses and treatment protocols; activating public spaces such as schools,
‘anganwadi' centres, and community halls with adequate ventilation, fans, drinking water,
and basic medical supplies.

Supplying fans, cool roof materials, and ORS sachets to families in informal settlements
and labour colonies, and amending working hours, providing shaded rest zones,
hydration support, and encouraging use of protective clothing are among the guidelines.
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Heat Wave: SWUTd<HT AT HATHAT HIUGTATS BT SUTH IS HedT? HFAIUDBR
TUNTTE HERTPTHE 11 A1 U

India News: aTAeRd faemm Fommach fdar NDMA ATieRid dwaigaR SWd=T dred]
HTHAT HRUATHTS deied] U 3HgdTd G DHRUATE! a1 HHaYHR AN el
3{Ted.

https://marathi.timesnownews.com/news/heat-wave-in-india-nhrc-asks-what-precaution-
takes-by-11-states-including-maharashtra-article-151549974

Authored by:Sunil Desale | Updated May 2, 2025, 15:47 IST

Heat Wave: Jer<dT a8 AU i Ml 3. 3 JeHE dIIHHd UNd! 16
Ueradl fHesd 3iig. 3-gledrd, faRivd: SR 3R, qed S0 uffd YA SWIa=T drcd
RIT AT T, AT Sig=a1 T, T dHdRAges ST didi=1 T 3fed
eiehT 31Tg. 3R faRiva: snfidmesear gad aiidia, TRIATER HIH HRUIR HIR, I, T8
AHATHR AN (NHRC) 11 IegiHT faa 3.

2018 T 2022 1 BTG d Hed S AT SHEAHD 3,798 b o e NCRB

T Sl e erd HURRIT HRd AR IT6R dTds a1 ThIicTd ST TdHa<S
JUTATST HRUGTE TR Hard dbeil g,

IO, HERTY SO ISTRU=A1 J7 Fiardi=1 U ferg FHaRT, #ed g giaal,
DA IS dad MO ISATHSS BIUMIT ORI SUAR HRUMTS! I D T
GfAYT IS B GUAT T el 3HTg.

ST AT acied UATd AN IWTd=al dcHes BIUMRT URUMH HH! HRUIRITST NDMA
ATieRI% dwdid UIaH odl SIid, Irel JIeaR Hdl 3g, IS Jeid M ial THCR 378,

IHTR-GEd MTORTER SUIRIGTST HIFH Uleh il RUT ST T caoaul B!,

MST, SATUMATS! g SHTIOT HRIFC Bl SRIIREHAT HIdel+dh ST gal Webdl! AGUATAT,

TR qaTEd! 3N HHFTR quEd A FEa T, T 4SBT 3 Jife 3Mfor

ORS d Uldic IUdS He TATd.

DA IS dad, Yraaid fayict dugrent S, fovar=n urvge g srdt a8d
IETIRL TREUT gad, 31 HUS IRV UiedTe &md.
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NHRC notice to Kerala DG prisons over lack of help for inmates’ education

Commission which observed that the content of the news report, if true, raise issues of
violation of human rights of prisoners who intend to pursue educational programmes

https://www.business-standard.com/india-news/nhrc-notice-to-kerala-dg-prisons-over-
lack-of-help-for-inmates-education-125050200659 1.html

Press Trust of India New Delhi
2 min read Last Updated : May 02 2025 | 2:35 PM IST

The NHRC on Friday said it has issued a notice to Kerala's director general of prisons
over reports alleging "non-availability" of infrastructure and manpower to help inmates in
pursuing education online.

"Another challenge is that some dangerous criminals are also now trying to apply for
regular course as a devious tactic to get the interim release to facilitate travel outside the
prison,” the rights panel said in a statement quoting the reports.

The National Human Rights Commission (NHRC) has taken "suo motu cognisance of a
media report highlighting the issue of non-availability of infrastructure and manpower to
provide for the prisoners to pursue education in Kerala jails," it said.

"Reportedly, the growing number of inmates, including those convicted of grave crimes,
are choosing to turn their lives around by enrolling in regular or online educational
courses, but the authorities are struggling to support their efforts," the statement said The
Commission has observed that the content of the news report, if true, raise issues of
violation of human rights of prisoners who intend to pursue educational programmes or
courses.

The NHRC has issued a notice to the director general of prisons, Kerala, seeking a
detailed report in four weeks.

According to the media report, carried on April 25, the Kerala prison authorities are
allegedly "facing severe staff shortage, lack of dedicated devices and secure internet
connection for the inmates, willing to study online", the statement said.

Reportedly, there is no monitoring system to ensure that the prisoners will use the internet
only for educational purposes, it said.

(Only the headline and picture of this report may have been reworked by the Business
Standard staff; the rest of the content is auto-generated from a syndicated feed.)
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NHRC issues notice to Kerala government on infra, manpower shortages foiling
prisoners’ education plans

Though many inmates want to enrol for regular and online education, Kerala prisons have
severe staff shortages, lack the dedicated devices and secure connections needed for
monitored study options

https://www.thehindu.com/news/national/nhrc-issues-notice-to-kerala-government-on-
infra-manpower-shortages-foiling-prisoners-education-plans/article69530674.ece

Published - May 02, 2025 06:46 pm IST - NEW DELHI

Ishita Mishra

The NHRC issued a notice to the Kerala government on infrastructure, manpower
shortages foiling prisoners’ education plans.

The National Human Rights Commission (NHRC) on Friday issued a notice to the Kerala
government regarding complaints that it has not provided the infrastructure and
manpower needed to allow prisoners in Kerala jails to pursue their education.

Though a growing number of inmates, including those convicted of grave crimes, are
choosing to turn their lives around by enrolling in regular or online educational courses
while behind bars, prison authorities are struggling to support their efforts.

According to reports, Kerala prisons face severe staff shortages, and lack the dedicated
devices and secure internet connection needed for inmates who are willing to study
online. It is being claimed that there is no monitoring system to ensure that the prisoners
will use the internet only for educational purposes. Another challenge is that some
dangerous criminals are also trying to apply for regular courses as a devious tactic to
obtain interim release to facilitate travel outside the prison.

Observing that this is a violation of the human rights of prisoners who intend to pursue
educational programmes and courses, the Commission has issued a notice to the
Director General of Prisons, Government of Kerala, calling for a detailed report in the
matter, within four weeks.


https://www.thehindu.com/news/national/nhrc-issues-notice-to-kerala-government-on-infra-manpower-shortages-foiling-prisoners-education-plans/article69530674.ece
https://www.thehindu.com/news/national/nhrc-issues-notice-to-kerala-government-on-infra-manpower-shortages-foiling-prisoners-education-plans/article69530674.ece

PRAMEYA NEWS, Online, 3.5.2025

Page No. 0, Size:(0)cms X (0)cms.

NATIONAL HUMAN
RIGHTS COMMISSION

Prameyanews
No education facility for aspirants in Kerala Jail: NHRC takes cognizance

https://www.prameyanews.com/no-education-facility-for-aspirants-in-kerala-jail-nhrc-
takes-cognizance-

Published By : Prasanta Dash | May 2, 2025 5:42 PM

Delhi, May 2: The National Human Rights (NHRC), India has taken suo motu cognizance
of a media report highlighting the issue of non-availability of infrastructure and manpower
to provide for the prisoners to pursue education in the Kerala jails.

Reportedly, the growing number of inmates, including those convicted of grave crimes,
are choosing to turn their lives around by enrolling in regular or online educational
courses, but the authorities are struggling to support their efforts.

The Commission has observed that the contents of the news report, if true, raise issues
of violation of human rights of the prisoners who intend to pursue educational
programmes/ courses. Therefore, the Commission has issued a notice to the Director
General of Prisons, Government of Kerala, calling for a detailed report in the matter, within
four weeks.

According to the media report, carried on 25th April, 2025, the Kerala prison authorities
are facing severe staff shortage, lack of dedicated devices and secure internet connection
for the inmates, willing to study online. Reportedly, there is no monitoring system to
ensure that the prisoners will use the internet only for educational purposes. Another
challenge is that some dangerous criminals are also now trying to apply for the regular
course as a devious tactic to get the interim release to facilitate travel outside the prison.
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NHRC issues notice to Kerala DG prisons over ‘non-availability’ of manpower to
help inmates pursue courses

https://www.onmanorama.com/news/kerala/2025/05/02/nhrc-kerala-prison-
education.html

Onmanorama Staff | Published: May 02 , 2025 03:37 PM IST

1 minute Read
Bottom of Form

The National Human Rights Commission (NHRC) on Friday said that it has issued a
notice to Kerala's Director General of prisons over reports alleging "non-availability" of
infrastructure and manpower to help inmates in pursuing education online. The Director
General of prisons has been instructed to submit a detailed report in four weeks.

The rights panel quoted the reports and said, "Another challenge is that some dangerous
criminals are also now trying to apply for regular course as a devious tactic to get the
interim release to facilitate travel outside the prison".

According to a PTI report, the NHRC has taken "suo motu cognisance” of a media report
highlighting the non-availability of infrastructure and manpower to enable prisoners to
pursue education in Kerala jails.

"Reportedly, the growing number of inmates, including those convicted of grave crimes,
are choosing to turn their lives around by enrolling in regular or online educational
courses, but the authorities are struggling to support their efforts,” a statement from the
Commission said.

According to a media report, carried on April 25, the Kerala prison authorities are allegedly
facing severe staff shortage, lack of dedicated devices and secure internet connection for
the inmates willing to study online. The NHRC has observed that the content of the news
report, if true, raises issues of violation of human rights of prisoners who intend to pursue
educational programmes or courses.

There is reportedly no monitoring system to ensure that the prisoners will use the internet
only for educational purposes, the media report added.
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NHRC notice to Kerala DG prisons over prisoner education resources

https://madhyamamonline.com/kerala/nhrc-notice-to-kerala-dg-prisons-over-prisoner-
education-resources-1404756

POSTED ON: 2 MAY 2025 3:44 PM UPDATED ON: 2 MAY 2025

New Delhi: The NHRC on Friday said it has issued a notice to Kerala's director general
of prisons over reports alleging "non-availability" of infrastructure and manpower to help
inmates in pursuing education online.

"Another challenge is that some dangerous criminals are also now trying to apply for
regular course as a devious tactic to get the interim release to facilitate travel outside the
prison,” the rights panel said in a statement quoting the reports.

The National Human Rights Commission (NHRC) has taken "suo motu cognisance of a
media report highlighting the issue of non-availability of infrastructure and manpower to
provide for the prisoners to pursue education in Kerala jails," it said.

"Reportedly, the growing number of inmates, including those convicted of grave crimes,
are choosing to turn their lives around by enrolling in regular or online educational
courses, but the authorities are struggling to support their efforts," the statement said The
Commission has observed that the content of the news report, if true, raise issues of
violation of human rights of prisoners who intend to pursue educational programmes or
courses.

The NHRC has issued a notice to the director general of prisons, Kerala, requesting a
comprehensive report within four weeks.

A media report published on April 25 highlighted concerns regarding Kerala prison
authorities, alleging that they are "facing severe staff shortage, lack of dedicated devices
and secure internet connection for the inmates, willing to study online," according to the
statement.

Additionally, the report noted that there is currently no monitoring system in place to
ensure that prisoners use the internet solely for educational purposes, it said.

(inputs from PTI)
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NHRC takes suo motu cognisance of educational infrastructure gaps in Kerala
prisons

https://english.mathrubhumi.com/news/kerala/nhrc-takes-suo-motu-cognisance-of-
educational-infrastructure-gaps-in-kerala-prisons-gaatz5bp

News Desk | 02 May 2025, 09:28 AM IST

Kerala’s prison authorities are reportedly facing acute staff shortages, insufficient digital
infrastructure, and an absence of secure internet access for inmates pursuing online
studies

The National Human Rights Commission (NHRC) of India has taken suo motu cognisance
of two separate incidents reported in the media, highlighting potential human rights
violations — one concerning the lack of educational infrastructure for prisoners in Kerala,
and the other involving the disappearance of a young girl in Bhopal, Madhya Pradesh.

In a press release, the Commission referred to a media report dated 25 April 2025, which
shed light on the inadequate facilities and staffing within Kerala’s prison system, hindering
inmates' access to education.

With an increasing number of prisoners — including those convicted of serious offences
— expressing a desire to reform through regular or online educational courses, the report
underscored the state's struggle to support such efforts.

Kerala’s prison authorities are reportedly facing acute staff shortages, insufficient digital
infrastructure, and an absence of secure internet access for inmates pursuing online
studies. Furthermore, there is currently no mechanism in place to monitor internet use
within correctional facilities, raising security concerns.

Additionally, the report flagged the misuse of educational enrolment by some high-risk
inmates, who allegedly exploit these opportunities as a pretext to seek temporary release
from prison.

The NHRC has noted that, if accurate, the issues outlined in the report point to a violation
of the human rights of inmates seeking self-improvement through education.
Consequently, the Commission has issued a notice to the Director General of Prisons,
Government of Kerala, requesting a comprehensive report within four weeks.
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https://www.bhaskarhindi.com/city/new-delhi/new-delhi-news-nhrc-took-cognizance-of-
the-difficulties-faced-by-prisoners-in-educational-courses-1138018
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https://jantaserishta.com/local/kerala/nhrc-deploys-manpower-to-help-prisoners-
complete-course-3989701

SANTOSI TANDI 2 May 2025 4:30 PM
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https://www.ibc24.in/country/prisoners-education-issue-nhrc-issues-notice-to-kerala-

director-general-of-prisons-3054378.html
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Snake found in mid-day meal: Over 100 kids ill in Bihar, NHRC orders probe

Over 100 students fell ill after eating a mid-day meal allegedly contaminated by a dead
snake in Mokama, Bihar, prompting an NHRC probe and demand for a report

https://www.business-standard.com/india-news/bihar-midday-meal-snake-in-food-nhrc-
probe-mokama-students-ill-125050200430 1.html

Nandini Singh New Delhi | 3 min read Last Updated : May 02 2025 | 11:35 AM IST

More than 100 schoolchildren in Mokama, Bihar, reportedly fell ill after consuming a mid-
day meal allegedly contaminated by a dead snake — removed from the food before
serving. The National Human Rights Commission (NHRC) has taken suo motu
cognisance of the incident and launched a formal investigation.

The incident took place on April 24 at Upkramit Madhya Vidyalaya in Mekra village, under
the Mokama block of Patna district. According to local residents and parents, a snake
accidentally fell into the cooking vessel during meal preparation. Though it was removed,
the cook allegedly proceeded to serve the food to around 500 students.

Soon after eating, many children began vomiting and complained of dizziness, triggering
panic across the village. Over two dozen students were rushed to Mokama’s referral
hospital, and two were taken to Barh sub-divisional hospital. However, doctors later
reported no traces of poison in their systems.

In a statement, the NHRC said: “The commission has observed that the contents, if true,
raise a serious issue of violation of the human rights of the students.”
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Her firs-3 Wid &is: NHRC A A TSR 3R UeT SSP &1 Welr Aifew

https://bihar.punjabkesari.in/bihar/news/nhrc-notice-bihar-government-2144985

Edited By Ramanjot, Updated: 02 May, 2025 10:43 AM
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Over 100 students fall sick after eating mid-day meal containing dead snake

https://timesofindia.indiatimes.com/life-style/food-news/over-100-students-fall-sick-after-
eating-mid-day-meal-containing-dead-snake/articleshow/120826991.cms

TOI Lifestyle Desk / etimes.in / Updated: May 2, 2025, 19:04 IST

The idea of midday meals or lunch at schools is to provide essential nutrition to millions
of children across India, improving health and learning outcomes. As per experts, it was
found that balanced meals help fight malnutrition and support physical and cognitive
development of growing kids. But recently, in an unfortunate incident more than 100
students fell sick in the northeastern town of Mokama after eating the school lunch.

As per the National Human Rights Commission (NHRC) more than 100 students fell
sick in the northeastern town of Mokama after eating the school meal last week. It was
reported that the school cook served the food to about 500 children after removing a
dead snake from it.

The NHRC has demanded local police to provide a “detailed” report of the incident
within two weeks, which is expected to include the health status of the affected children,
the NHRC statement said in a report.

For the unversed, the free school meals, known as the Mid-Day Meal, were first
introduced for children from poor backgrounds in the southern city of Chennai (Madras)
in 1925. It was introduced to combat hunger and boost school attendance.

The commission has observed that the contents, if true, raise a serious issue of
violation of the human rights of the students.

As per experts, the most common health risk of consuming such contaminated food is
bacterial contamination. Dead animals, including snakes, rapidly become breeding
grounds for harmful bacteria such as Salmonella, Clostridium, and E. coli and these can
cause severe food poisoning, with symptoms like vomiting, diarrhea, fever, and
dehydration.

It is also said that as the snake decomposes, it releases putrefactive toxins. These can
lead to toxic shock, especially if ingested in large quantities or by individuals with weak
immunity.The venom can damage oral tissues and can cause ulcer. Some snakes carry
parasites (like roundworms or flukes) that could contaminate food and lead to
gastrointestinal or systemic infections.
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https://www.bhaskar.com/local/bihar/patna/news/nhrc-sent-notice-to-bihar-government-
and-patna-ssp-bhaskar-latest-news-134950635.html
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Bihar News: IR IRPR P FTY-HTY JeAT SSP B! Ht NHRC T Afed, A R 2
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NHRC Notice: TeHT & HIBTHT Fclldb H U IRDBR] Whdl H HHTE HISH B b d1g 100 J
3 T dHR US U ¥, 59 R TIUESRYT 3 Wd: I3 forn g.

https://www.abplive.com/states/bihar/nhrc-issues-notice-to-nitish-kumar-government-
and-patna-ssp-in-mokama-mid-day-meal-case-2936192

By : TicI3MTS- HTNT | Edited By: 3fSiid $HR | Updated at : 02 May 2025 10:00 AM (IST)
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https://lalluram.com/national-human-rights-commission-sent-notice-to-bihar-
government-and-patna-ssp/

Sandeep Kumar | 02 May 2025, 11:21 AM fogr
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NHRC Illluminates Human Rights Concerns in Kerala Prisons and Child
Disappearance in Bhopal

The National Human Rights Commission (NHRC), India, addresses human rights issues
in Kerala prisons due to inadequate educational support for inmates. They also intervene
in a Bhopal case of a missing child, urging thorough investigations. These initiatives
highlight systemic challenges in infrastructure and law enforcement across states.

https://www.devdiscourse.com/article/headlines/3367187-nhrc-illuminates-human-
rights-concerns-in-kerala-prisons-and-child-disappearance-in-bhopal

Devdiscourse News Desk | Updated: 02-05-2025 14:27 IST | Created: 02-05-2025 14:27
IST

The National Human Rights Commission (NHRC) of India has raised alarms over a media
report detailing deficiencies in educational infrastructure and staffing within Kerala's
prison system. Despite a surge in inmates seeking education, authorities are unable to
adequately support these aspirations due to resource shortages, posing serious human
rights concerns.

The NHRC has demanded a comprehensive report from Kerala's Director General of
Prisons, highlighting issues such as lack of monitoring and secure internet for online
learning as reported on April 25, 2025. Additionally, tactics by some inmates to misuse
educational programs for interim prison release were noted.

Separately, the NHRC has taken up a case involving the disappearance of a six-year-old
girl in Bhopal. With suspicions of inadequate police investigation, the Commission has
sought detailed reports from Madhya Pradesh's Chief Secretary and DGP, emphasizing
the need for thorough and fair law enforcement action.

(With inputs from agencies.)
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NHRC takes cognizance of the police inaction in finding a missing girl from Bhopal

https://jharkhandstatenews.com/article/top-stories/9482/nhrc-takes-cognizance-of-the-
police-inaction-in-finding-a-missing-girl-from-bhopal

Administrator
02 May 2025

The National Human Rights (NHRC), India has taken suo motu cognizance of a media
report that even eighteen days after, a six-year-old girl went missing from an under-bridge
in Koh-e-Fiza area in Bhopal, Madhya Pradesh, the Police have no answers.

Reportedly, the missing girl’'s homeless mother with eight children suspects the
involvement of one of the relatives in the disappearance of her daughter, but the police is
not conducting a fair investigation, and no arrests have been made in the matter to date.

Reportedly, this is not just one case of disappearance, as over 3,400 women and girls
have gone missing in the State during the last three years, as per the data of the Madhya
Pradesh police. Allegedly, the CCTV networks are patchy, rapid-response teams are
missing in action, and there is no coordination between the units.

The Commission observed that the contents of the news report, if true, raise a serious
issue of violation of human rights. Therefore, it has issued notices to the Chief Secretary
and the Director General of Police, Government of Madhya Pradesh, calling for a detailed
report in the matter within two weeks. According to the media report, carried on 25th April,
2025, a drive under the name 'Operation Muskan' launched last year by the State police
to rescue and rehabilitate the missing girls has not shown any results.
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3 9T ® g9IRI Afgeny 3R dsfeai arvar... gfera &1 fHfspaar ik fRiar &1 fawa:
TRt
https://navbharattimes.indiatimes.com/state/madhya-pradesh/bhopal/thousands-of-

women-and-girls-missing-in-3-years-police-inaction-matter-of-serious-concern-
nhrc/articleshow/120820463.cms

Edited by Somesh Sharma | CIg& o Acad? May 2025, 3:17 pm
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o o SHTIRRM TR 10 ¥ T IR YR a1 77 T, ©ifdh $8h dis Adol g M
g1 T8 SaH T e ¥ fOwd 8T g1 TIIeRE! 7 ®el & gferd &1 39 Aamd § @a
HRATS B! AT IR T DI go & (ol 8 FHT TN HAT A1RT | TN 7 I WBR
T g8 t w1 for 98 agar afgensht oIk asfehal & Amdl & THRAT I d iR 3% ge &
foTT guTdt HeH I3
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YT & 6 T B gt S ATYAT 811 TR NHRC J&d, MP TRPR 3R St &1 Aifed
SRY

NHRC = g fo g8 b Te audi 819 &1 Aa 61 &, Sfcd A8 TR Y & sfidel
& SUR fUza fiF a1 & s & 3400 ¥ 31fie Afgany sk dgfdhar amodr g5 6.

https://www.aajtak.in/madhya-pradesh/story/nhrc-notices-to-mp-govt-and-dgp-over-
police-inaction-in-finding-girl-who-went-missing-from-bhopal-Icin-dskc-2231133-2025-
05-02

aajtak.in YOI , 02 HE 2025, (3USCS 02 HS 2025, 6:50 PM IST)

ST HAATIBR SHTIRT (NHRC) A HE TR TRBR 3R T b Yferg HeIHGD (DGP) Pl
e SR Hd gU WA & Ueh 6 T B It & A9l 814 & HTHG H SfdTd 7RI 8. St &
TS B9 & 18 fa a1 ot gferd s 319 WRIT &Y ¢e U §, s a1 SmaiT A g Fed
IoMT 3. TIUISRE! - 34 A Bl AFATIGRI & Jeerad ol TR JeT axR f3ar .

TIUGSRE 3 T SO SR} B Bl fb I U Hifgar R o1 Wa: I3 foran §, R
WIS & HIg-U-fholl a1 | U 3ot A F=it & ATUdl g4 Bt &1d A 3 ot

OE & garfa®, g=it & e g & 18 e a1e +ft gio & Ut 39 A & &g SiaT el
8. 31N = §ar1 % g Rith T A19ar 8 &1 A el 5, Sfewd Hed TR Ife & 3fidal
& TR, U I I1a & 359 # 3400 ¥ 31 Afgam 3R dsfeHal amdr g3 3.

ST 7 3T+ fia SfeR HRd U Hal fob Iod | WIcIdl Hedd 31d 4 B Ta) PR R |,
aRd ufdferar d (B R~ &) $Rars § Afesa § ok fafte gferd ol & a9
JHGT B! HH 8. 3P AT, AU AS(hd] B! M 3R 3% YAar & ot fUza ara

IR 5T T TR b e &1 Wt H18 319 ulom 8t faar 8, S & 25 s
DI TSI U Hifgar fard & grar fasam may .

§IH & IOR, AU S B A TR § 3R TP 3116 T 7. ST U 9T & A9al g
H U R=AeR 3! TR &1 Geg Sdrn , Al ITHT 3R1T § 6 gfery Fwger s e
B IE) T, 3T TS T 3fq b fopalt &) FARward) st e g @,

TIURSRA A 39 A B T1HRAT ¥ Ad U e USx & P i 3R ferd HelHeid
B N T R &) IE & iR fawga Ralé 0w & o1 Fdw fean B, 3mavT 3 &e b
gfe Hifgar Ruré &) el I g, O 98 AFaiieR! & Ieeta BT THR A 8, o R
dhTd HRATS Bl SRed o,
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NHRC = &vd @1 oidl § g-ardt eid &1 wH IR Taa: S forn

https://jantaserishta.com/local/kerala/nhrc-takes-suo-motu-cognizance-of-lack-of-
infrastructure-in-kerala-prisons-3989462

Gulabi Jagat2 May 2025 3:00 PM

New Delhi: J$1F AAAMIBR ( TTCSNRYT ), YR 7 Ueb U fagifl & 3FIaR , el b1 Sl
H it o1 e Ugm & & forg gt aia SR SF=Ifad & Sudsdr & SoR &
aTelt U Hifsar R &1 Td: I3 form 81 fid dR W, 7R rrrelt & <t afed ey
DI dgat Te Fufia a1 sifars Afée ursasmHl § SIRIdr AR 30 Sita &1 deaq &l
f3epeq I 36T B 1 BTaf, SIRBRT I Uart &1 JHUT oA F forg Tus &= 3 &1 3T
7 391 3 for SR RUiE & 9reh, afe 99, df 99 Biedl & AHAeRI & Ieca &
TET I3 & S Afereh HRAGH/ATSIHH B 3T T¢I ATEd & | JHITT, TN F IR TR
& HRITR HEHGRS BI TH AN SR R IR T & Hiar Aid W fawga Ruic @i g
25 U 2025 B YRR HifSaT RUIKE & TR, B o HTABIRTT B WIh T U S,
AT IJUBRON BT HH 3R 3aTS UeTs B & g Dbl & (U IR Fex-e
BT B HH! BT JIHAT BT IS 6T 8| BT IR W, T8 JAET B & forg oI AR
Tuel 1 § fb el Sexmic &1 SUTNT Shad Qe Il & g B

TH 3R T T8 § b $© Wavara sroRredt off St ¥ aeR g &t gfawr & faw siafe
R8T U & 1T T piee Wi & w0 § Frafid ureusH & 7T sides o3 &1 SR
PG & | TEAR DI, AP AHATISR SN (TSR ) A T Hifsar Rurd &1 wd: I3
foran fop 18 el o arg i Aeg USY & HIUTA & Hig-U-fthol a1 H T 3ie-fosl T Argdn
T T &I St & AT | Bl JhadT el 1ol g

TH MGG OFftd & IR, AN 3 7 U & -7 9fud iR gfe HelHex®
(SISl BT T IR FR & Tirg & HiaR faxgd Ko @ift g1 KU & SR, o s
&1 TT, ST 3116 Tl &1 Al §, DI U 9t & AU 8 T IUD Th RRAGR PI Hierwddl ol
dag g1 afde gfera fwaey ST 81 % W81 § 31 39 A1Hd # ot 0 ®is ARWIR! gl 85
g, fogfa o w1 man g
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NHRC Flags Safety Concerns After Another Nepali Student Dies in Bhubaneswar
Private University Hostel

https://pragativadi.com/nhrc-flags-safety-concerns-after-another-nepali-student-dies-in-
bhubaneswar-private-university-hostel/

by Ananya Pattnaik | May 2, 2025
Reading Time: 2 mins read

In a deeply troubling development, a second Nepali student has reportedly died by suicide
at KIT University in Bhubaneswar, reigniting concerns over student safety and
institutional accountability.

Priyank Kanoongo, a member of the National Human Rights Commission (NHRC),
expressed concern on social media platform ‘X’ after the death of the student, identified
as 1st-year B.Tech student Prisha Saha from Birgunj, Nepal. Her body was reportedly
found hanging in her hostel room on Thursday night.

“Yesterday, another Nepali girl student of Odisha’s KIIT University committed suicide,”
Kanoongo wrote, adding that the NHRC had already investigated a similar incident just
weeks ago and issued recommendations to the university, pointing out lapses in safety
protocols.

However, those recommendations were stayed by the Orissa High Court after the
university challenged the Commission’s findings.

The earlier case, dating back to February 16, 2025, involved the death of 20-year-old
Nepali student Prakriti Lamsal, also found dead in her hostel room. The NHRC’s probe
into that case highlighted procedural failures and prompted widespread outrage after
allegations surfaced that university authorities mistreated the deceased’s peers.

Now, with another life lost under eerily similar circumstances, the NHRC has decided to
take official cognizance once again. The recurrence has sparked renewed debate over
the security and mental health support systems available to international students in
Indian institutions.

KIIT University, in an official tweet, stated, “We deeply mourn the untimely demise of our
beloved student, Ms. Prisha Sah... All senior functionaries expressed their heartfelt
condolences and stand with her family and friends.”

As the investigation unfolds, public demand grows for more transparent and effective
safety protocols on university campuses — especially those housing students from
abroad.
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NHRC Scanner On KIT

https://tathya.in/nhrc-scanner-on-Kiit/

By Tathya Correspondent - May 2, 2025

Bhubaneswar: The alleged suicidal death of a Nepalese female student in KIIT on last
evening reached at National Human Rights Commission (NHRC) within 24 hours.

The NHRC has received a complaint about the incident and registered a case in this
regard. However, hearing has not conducted yet.

NHRC member Priyank Kanoongo, in a post on social media platform ‘X' said,
“Yesterday, another Nepali girl student of Odisha’s KIIT University committed suicide. In
a similar incident last month, the NHRC investigated and issued its recommendations,
pointing to procedural lapses in ensuring the safety of students,”

However, the University approached the Orissa High Court and the Court stayed the
recommendations of the Commission. “We are taking cognizance of the recent incident,”
he added.

Similarly, the Ministry of External Affairs (MEA) has also expressed deep sorrow over the
tragic death of a Nepali student at KIIT University here.

“‘We are deeply saddened by the tragic demise of a Nepali student of KIIT University,
Bhubaneswar. We extend our heartfelt condolences to the bereaved family during this
difficult time,” the MEA said.

Offering heartfelt condolences to the bereaved family, the MEA stated it has been in
constant communication with the Odisha State Government since the incident came to
light.

It further said that the State Government has extended full support to the family, and a
thorough investigation is currently being carried out by the Odisha Police.

“Government of India takes the safety, security and well-being of all international students
very seriously. We remain in close contact with the Nepali authorities, the Odisha State
Government as well as KIT management to ensure real-time communication and
coordination in this matter,” the MEA said.

Nepal’'s Ambassador Dr. Shankar P. Sharma has requested Chief Minister and the Chief
Secretary to ensure a thorough investigation into the incident, according to an official
statement.

“The incident of Prisa Sah, a Nepali student studying at Kalinga Institute of Industrial
Technology (KIIT) University in Odisha, India, being found dead in her hostel room has
left us deeply saddened. | pray for the eternal peace of Prisa’s soul and express my
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deepest condolences to her family at this sad hour,” Nepal’s Foreign Minister Arzu Rana
Deuba said in a post on X.

Commenting on the incident, Law Minister Prithviraj Harichandan said that legal
procedures have begun with police officials initiating investigation into the death of the
student.

“Action will be taken only after preliminary investigation,” he said.

Similarly, Revenue and Disaster Minister Suresh Pujari termed the incident as unfortunate
and said, “Youngsters are being driven toward suicide, which is a matter of concern. The
Odisha government is seriously reviewing the incident.”

The body of the BTech computer science student, Prisa Sah, was recovered from her
hostel room at Kalinga Institute of Industrial Technology (KIIT) last evening.

The incident comes barely two-and-a-half months after Prakriti Lamsal, another Nepalese
student of the same institute, died by suicide on February 16.

The death of the Nepalese student in February had triggered protests after reports
suggested that the victim was allegedly blackmailed, and she ended her life for not getting
justice from the private university authorities.

There was an outcry on the KIIT campus as the institute authorities, with the help of
staffers and security personnel, had allegedly assaulted Nepalese students who
demanded justice for the deceased.



